FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)
Regulations, 2017)

For the attention of the Stakeholders of Sanyo Special Steel India Pvt. Ltd

1; NAME OF CORPORATE PERSON SANYO SPECIAL STEEL
INDIA PVT. LTD
2. DATE OF INCORPORATION OF CORPORATE PERSON 16/01/2012
3. AUTHORITY UNDER WHICH CORPORATE PERSON IS |Registrar of Companies, Delhi
INCORPORATED/ REGISTERED
4, CORPORATE IDENTITY NUMBER / LIMITED LIABILITY  [U27101HR2012FTC044819
IDENTITY NUMBER OF CORPORATE PERSON
2 ADDRESS OF THE REGISTERED OFFICE AND PRINCIPAL OFFICE |House Number -18, Street 20U, Block
(IF ANY) OF CORPORATE PERSON DLF Phase-III, DLF QE, Gurgaon,
Haryana, India, 122002
6. LIQUIDATION COMMENCEMENT DATE _OF  CORPORATE [05/02/2025
PERSON :
1 NAME, ADDRESS, EMAIL ADDRESS, TELEPHONE NUMBER |CA Gulshan Gaba
AND THE REGISTRATION NUMBER OF THE LIQUIDATOR Insolvency Professional
GH-13/882, Paschim Vihar, New
Delhi-110087
E-mail- liquidation.sssipl@gmail.com
Mobile Number-9810189050
Registration Number- IBBI/IPA-
001/1P-P00548/2017-18/10978
8. LAST DATE FOR SUBMISSION OF CLAIMS 07/03/2025

Notice is hereby given that the SANYO SPECIAL STEEL INDIA PVT. LTD has commenced voluntary
liquidation on 05/02/2025.

The stakeholders of SANYO SPECIAL STEEL INDIA PVT. LTD are hereby called upon to submit a
proof of their claims, on or before 07 March, 2025 to the liquidator at the address mentioned against item
i

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders
may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 07" February, 2025
Place: New-Delhi Gulshaneaha
Liquidator of SANYO SPECIAL STEEL INDIA PVEETD

Registration Number: IBBI/IPA-001/IP-P00548/2017-18/10978

AFA Valid upto 31/12/2025




FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insohvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF SANYO SPECIAL STEEL INDIA PVT. LTD

RELEVANT PARTICULARS
1. |MName &l corparata pessan SANYD SPECIAL STEEL INDIA PYT. LTD
2. |Date of Corporation of Carporale 1602012

pETS0n
A | Addhority untar winch corpedate
pErsan is incoopdsated) registarad

4 |Corporale kentty Mumber © Limided
Liablity Identity Mumbes of conposate
_|prrsan -
5, |Address afthe repistared office 2nd principal |Housa Number -13, Straei 20U, Block DLF
affice {if any| of corporata persan Fhase-Il, DLF QE, Gurgasn, Haryana,

s DS —_|india, 122002

B |Liguidation commencement date of [050@2025

COTpArEE PErsOn

flama, address, emall address,
telephang number and the registralon
nurmer o e Liguidalar

Rigestrar of Gampanies, Delbl

W2T10THR2M ZFTCO044818

CA Guishan Gaba

Insolvency Professanal

GH-T3'E82. Paschim Yihan, MNesws Defa -
110067

E-mail- liquidation. szsmpbi? pmail com

finohile Number-0810189050

Regestration Mumber.

e IBEVIPA-D01/IP-PODS48201
d. |Last date lor submission of clalms 072025

Nilica 15 bansby gréan thal tha SANYO SPECIAL STEEL INDUA PYVT, LTD has commancad Wniinkarny
iguidadion on DEMR2025,

Theslakeholder: ol SANYD FPECIAL STEEL INDIA PVT. LTD ana berabiy calbsd upan lo submila proal
afthisr claimres. g o bahons 0Tt Manch, 3005 10 he quidator al the address memlicrad agams! iem 7
T Ninsgnc il cresdibors snall submi thesr procd al Glaims by elecionio mesamns orky, Alather 2takeholders
miny sbentl Bre proof of chaims inperson, by post or by elecionic means
Submissianafialsearmisleading procds of caim ahall pttrac penalties

r=1810978

Gulshan Gaba

Liguidator of SANYD SPECIAL STEEL INDIA PVT. LTD
Regestration Numbaer: [EEPA-D011R-FOISLEZI 7B 0978
AFA Vatid upta 219200025

Wile €17 Febnaary, 2085
Place: New-[alhi

Form Mo, URC-2

Advertisement giving nofice about
registration under Part | of Chapter XX
[Pursuznt fo section 374[b) of the Companies
fuct, 2013 and Rule 4{1) of the Companles
(Authorized to Regisier) Rules, 3014]

1. Mabice 15 hanely given Bal in pursisancs of sid
gactian (2] of seclicn 366 of the Companies Act
2013, an apphcataon has bean mads o ihe
Reqistrar a1 Registrar of Companies, Delhi &
Haryana fthal INTROSOFT SOLUTIONS a
partrership firm may be registenad under par | of
chaptar ¥XI of the companies Ack 2013, a6 &
company bmded by shanes, wilh (ke pame

INTROSOFT SOLUTHNS PRIVATE LIMITED.

2. Tha principal obpecis of the proposed
company ane gs follows:!

To aery an ha business o erginsaring
canaultancy ard adyisony business

= Tocamy on businass of providng & bpas of
designing and engineerng services in all
anginaaring disciplinas including  <ivil
mechianical, glecincal and corsiing enpinesrs
apricutiural angineers, eernaLAcE enginesars
Avialion erginesns, cansiruclion ehginedss and
angnzers in gl bramches of wanes whatscavar
Enown B engineding, arochoes and machings
neiding Consiancy: Engnearng Servica in
Medro, High Spaed Train, Highwaysalc,

3 Acopy of the draft mesnorandum and arfcles of
assaciation of the propased company may ba
rspeced at tha office 3167 Nloor, Unit Mo, 637,
Plot Mo. & Vegas Mall Gector 14, Dwarka,
Soulh Wesl Dalhi-110078.

4. Matice is heretry goven et ary parson abjecting

I this dpphcation may comrminicalbe i aljechion

in wailing o the Regstrar st ROC CRCHCA

Marisar, Piod No. 6, 748, Soclor-5, IMT Manasar

Gurgaon 133050 within twenly-one days from (he

data of publicalion of fhis nolice, with 8 copy fa (ha

camgany &t recisbered office

Drated this 08" day of February 2025

Marme(s) of Apphicant
1. Arshad Ali 2. Shayma Khan

SATURDAY, FEBRUARY 8, 2025

8 Uttarakhand Co-operative Dairy Federation Ltd. Haldwani

E Tandar hlutu:a
HE-TE-ndE-r H::tlc.er Hu 3_11'1_‘_I 12}.’UGDFJ’2I]E-1-25 Date -07.02.2025

e 2. =L R AT T o L |

Fed bawing E-Ter wars are s l'.'lln-'=| I:r,"he undersignad, from experienced, repubed and f-*arluallg.-
sound ManulaclurersFirms/authorzed Dealers for the fodowing works 5o a3 io reach this office
an or before 17.02. 2025 up o 500 PM, which will be apaned on 18.02.2025 a8 11,00 AM.

5.N.| Namae of work - Supply of Lab Equipments for BMC & Milk Unions
No.

1 SIT & C ol various lab eguipment’s for Milk Unions & BMG of LiErakhand

Documenis may be seen and downboaded/uploaded from E-lender portal |
hitp:/hwww.uktenders.gov.in

Administrator Managing Director |

“"IMPORTANT™

Whilst care s taken prior (o accaeptance of adveaertising
copy, it is not possible to venfy its contents. The Indian
Exprass (M) Limited cannot be held responsible for such
contanis, nor for Yy loss or CLa g o incurred as a
resull of ransactions with companias, associalions o
inciviciuals ach-artising in e nowspapers or Publications.,
Wea therafors recommeand thal readers mako
Nneacassary inguirieas balons Sencimg any mornies or
antarnng INto any agraasamants withh advartisars or
atharwisa acting on an achvartisamant in any manrar
wihAalsowewer.

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

T Ao ADITYA BIRLA HOUSING FINANCE LIMITED
ot

CAPITAL] Registered Office- Indian Rayon Compound, Veraval,

Gujarat — 362266 Branch Office- No. 16/106 1St Floor, Js
Tower The Mall, Kanpur, Uttar Pardesh-208001

APPENDIX IV
[See Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002]

Possession Notice (for Inmovable Property)

Whereas, The undersigned being the authorized officer of Aditya Birla Housing
Finance Limited under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of powers con-
ferred under Section 13(12) read with Rule 3 of the Security Interest (Enforcement)
Rules, 2002 had issued a demand notice dated 08-11-2024 calling upon the borrow-
ers TRILOKI NATH TIWARI, SHIVANI GUPTA & TRILOKI GARMENTS mentioned in
the notice being of Rs. 9,60,423.96/- (Rupees Nine Lakh Sixty Thousand Four
Hundred Twenty Three and Ninety Six Paise Only) within 60 days from the date of
receipt of the said notice.

The borrowers having failed to repay the amount, notice is hereby given to the borrow-
ers and to the public in general that the undersigned has taken Possession of the prop-
erty described herein below in exercise of the powers conferred on him/her under
Section 13(4) of the said Act. read with Rule 8 of the Security Interest (Enforcement)
Rules, 2002 on this 05th day of February of the year, 2025.

The borrowers in particular and the public in general is hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of the
Aditya Birla Housing Finance Limited for an amount of Rs. 9,60,423.96/- (Rupees Nine
Lakh Sixty Thousand Four Hundred Twenty Three and Ninety Six Paise Only) and
interest thereon. Borrowers attention is invited to the provisions of Sub-section 8 of

CGHANGE OF NAME & D.O.B.

|, Army MNo-17035817K Sep
Ashish RZ-18, Gall No-2,
Raghu Nagar Near Kapoor
Tant lana Mew Delhi-110045,
that My mother Mame -and
D.0B is to be changed
from Sushila Rajawal,
D.O.B, 01-01:-1874
TO Sushila, D.O.B.
QB-07-1975 Vide Affidavit
Date 07-02-2025 before
RAJKUMAR ADVOCATE &
NOTARY Public Delhi.

PUBLIC NOTICE

Be it known my clients (1) SH. SURENDER
KUMAR BANSAL S/O LATE. SH.RAM
NIWAS (2) SMT. SULOCHNA W/O SH.
SURENDER KUMAR BANSAL BOTH R/O
3-4/33 SECTOR-15, ROHINI, NORTH WEST
DELHI, NEW DELHI-110089 have disowned

and severed all their relation with their elder son
namely Mr. AKSHAY BANSAL and his wife
Mrs. VAISHALI BHUTANI and debarred him
from their movable and immovable properties/
assets due to his misbehavior, unfamiliar
activities, intolerable act, taking loans without
their permission on their properties, misconduct
and going against my client. Anybody dealing
with him in civil and criminal matter shall be
doing at his/her/their own risk, cost and
responsibility and my client's family shall not be
liable for his any act.
NIKITA RAJPAL
(Advocate)
Enri.No. D/4584/2015,

Section 13 of the Act., in respect of time available, to redeem the secured assets.
DESCRIPTION OF THE IMMOVABLE PROPERTY
All That Piece And Parcel Of Residential Pvt. Plot No. 12-A, Carved Cut From Arazi
No.72, Area 100 Sq. Yds. |.E. 83.61 Sq. Mtrs., Situated At Village Gangpur Kachhar,
Pargana, Tehsil & District Kanpur Nagar, Uttar Pradesh-202917, And Bounded As:
East: Other Arazi West: Plot No.12 North: Plot No.06 South: 6.096 Meter Road.
Date: 05/02/2025 Authorised Officer
Place: Kanpur Aditya Birla Housing Finance Limited

DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 2)
1st Floor, SCO 33-34-35 Sector-17A, Chandigarh

derdias Canara Bank A [ETSET

4
L —— | SALE NOTICE

Canara Bank Regional Office Karnal Namaste Chowk, Near Hotel Deventure, Sector-16, Karnal
PHONE NO. 01842205019, 8572801719, Email: recrokar@canarabank.com

E-AUCTION SALE NOTICE

SALE NOTICE OF IMMOVABLE ASSETS UNDER THE SECURITISATION AND
RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT,
2002 UNDER RULES 6 (2) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002

MNotice is heret}y given to the pubhc in general and in partmular to the Barrower () and Guarantor (5) that the below described
mavable properties mortgaged/charged o the Secured Creditor, the possession of which has been taken by the Authorised Officer
of Canara Bank will be sold on "As is where is","As is what is", and "Whatever there is" in Eauction arranged by the service
provider BAANKNET.COM (M/s PSB Alliance Pvt. Ltd), (Contact No.7046612345/ 6354910172/ 8291220220/ 9892219848/
8160205051, Email : support.baanknet.com@psballiance.com/ SUPPORT.BAANKNET@procure247.com).

PUBLIC NOTICE

KNOW ALL MEN THAT MY CLIENTS MRS
VINITA CHAUDHARY W/O VINOD KUMAR
AND VINOD KUMAR S/O LATE NARENDER
KUMAR BOTH R/O 45-A, POCKET A,
MAYUR VIHAR PHASE II., DELHI-110091
DUE TO BAD BEHAVIOUR, HARASSMENT
AND VIOLENCE HAVE SEVERED ALL
RELATIONS WITH THEIR SON HIMANSHU
CHAUDHARY AND HIS WIFE KIRAN
CHAUDHARY AND HEREBY DISENTITLE
THEIR SON HIMANSHU CHAUDHARY
FROM ALL THEIR MOVABLE/IMMOVABLE
PROPERTIES. MY CLIENTS SHALL NOT BE
LIABLE FOR ANY ACTS, DEEDS AND
THINGS DONE AGAINST THEM/
ANYBODYELSE BY THEIR SON AND
DAUGHTER-IN-LAW.

(Additional space allotted on 3rd & 4th Floor also)

Case No.: OA/1120/2024
Summons under sub-section (4) of section 19 of the Act, read with sub-rule (2A) of

Classifieds

Sd/-
V.K. DAWAR
Advocate
71-A, POCKET A,
MAYUR VIHAR PHASE II, DELHI-110091

PUBLIC NOTICE

His hesshy, imfommed s the Ceneral Public fia |
Orighd share cerificale issued by DFS |
Satkari Amas Samif n the nameof Shyamala |
Fapgopalan dated 250,159 woe Carhals |
na, 58 and menbership n, 62, [

rule 5 of the Debt Recovery Tribunal (Procedure) Rules,1993.
KOTAK MAHINDRA BANK LIMITED

PERSONAL

LVijendra Kumar
Ly SHANTI DEVI Upadhyay,S/0 Karan

(1) Defendants No. 1- Smt. Shanti Devi W/o Sh. Baldev R/o Village Nathore, Tehsil| ~ Singh,H.N0.297,Near-Shiv
Ranian, Sirsa, Haryana-125075 Mandir,Village-Garhi

(3) Defendants No. 3- Sh. Balwinder Singh S/o Sh. Baldev Singh R/o Village Nathore,| ~ Choukhandi,

Tehsil Ranian, Sirsa, Haryana-125075 {D-3} Noida,U.P.201301,have

Exh. No.: 24915

- - - = - mpes . ¥ e SUMMONS changed my name to Origial Posseesion Lefler smd by DPS |
FOR SR. NO. 01 TO 05 LAST DATE OF RECEIPT OF EMD IS 25.02.2025 UPTO 5:00 P.M. \2I\Ih1ezre2asz,40Al112012024 was listed before Hon’ble Presiding Officer/ Registrar on|  Vijendra Kumar Upadhyaya. Sahar Auss Samil Lid 1 e name of Vs |
FOR SR. NO. 06 LAST DATE OF RECEIPT OF EMD IS 09.03.2025 UPTO 5:00 P.M. V\(I)II-iEI.REoAS. this Hon’ble Tribunal is pleased to issue summons/ Notice on the said 00407729587 i s i

Original Hasding. Ceer!Taking O er|
Posseszion Letler ssed by DR, Sehian |
Pmes Samil Lit in tha name 0 s Shayamals |
Rejpnnain dafed 13 06 201 hawebesnfosl. |

Application under section 19(4) of the Act, (OA) filed against you for recovery of debts of
Rs.6274247.76 (application along with copies of documents etc. annexed)
In accordance with sub-section (4) of section 19 of the Act, you, the defendants are directed

I,Sushma W/o Subhash Chand
R/0,6/447,Janhitkari
Apartment, Vasundhra,

FOR SR. NO. 01 TO 05 LAST DATE OF E-AUCTION IS 27.02.2025 (12:30 PM TO 1:30 PM.)
FOR SR. NO. 06 LAST DATE OF E-AUCTION 15 11.03.20

25 {12 30 PMTO 1:30 PM. J asunder:- Ghaziabad.U.P-201012.have Any one findig - fhe ssid documests is|
tudth unliiibed etenslion of S nilnates dafation sach Ul e conclasion of the sile) (i) To show cause within thirty days of the service of summons as to why relief prayed for changed n';y.name to ’Sushma requeshed o kindy retum he same
! should not be granted; Mame: Sfyamals Raigooaian, Address - 3E|

(ii) To disclose particulars of properties or assets other than properties and assets specified Singh.

by the applicant under Serial No. 3A of the original application;

(iii) You are restrained from dealing with or disposing of secured assets or such other

assets and properties disclosed under serial number 3A of the original application, pending

hearing and disposal of the application for attachment of properties;

(iv) You shall not transfer by way of sale, lease or otherwise, exceptin the ordinary course of

his business any of the assets over which security interest is created and/or other assets

and properties specified or disclosed under serial number 3A of the original application

without the prior approval of the Tribunal;

(v) Youshallbe liable to account for the sale proceeds realized by sale of secured assets or

other assets & properties in the ordinary course of business and deposit such sale

proceeds in the account maintained with the bank or financial institutions holding security

interest over such assets.

You are also directed to file the written statement with a copy thereof furnished to the

applicant and to appear before Registrar on 04.03.2025 at 10:30 A.M. failing which the

application shall be heard and decided in your absence.

Given under my hand and the seal of this Tribunal on this date: 26.12.2024.
Signature of the Officer Authorised to issue summons

Anand Jananl, Second  Seswand - Foad :

0040772958-9 Thinreanreiylr, Chennal S00041, Mob no |
It hinaE

I, Bilkish W/o0 Mansoor Ali R/0 TR =
314, Masoori, Ghaziabad have
changed my name to Bilkis.

0070949841-1

Earnest Money
Deposit (EMD)
fim Rs.)

gl | Branch Name/Marme & Addrass of Beseryve Price Possession

{in Rs.)

Total Liakbilities as
on specified Date

Brief Description of
Property/ies

NO.| the Borrower[s)/ Guarantor(s) notice
Canara Bank : SME Branch,
Authorised officer :-

Sh. U K Pandey, (M] 857 28-25063,

All that part and parcel of area | Tolal liabilities as on Rs. Rs: Symbaolic
measuring of 90 sq. yards |05.08.2024 110.86 Lakh | 11,09 Lakh Possession

Mail id: cb505 3Beanarabani.com consist of a) Part of plot no. | Rs 70,63,571.50 plus further interest & other charges {minus recovery, ifany)

1, 8h, Sham Lal Goyal sio Sh. | 195, measuring 60 sq yards situated at Char Chaman. Kamal , within M.C. limits, Tehsil and Distt. Kamal with all
Parna Lal Goyal Co - Borrower | nights appurenant therelo vide Regd. Sale deed no. 2760/1 dated 02.08.1989 duly registered with Sub Registrar,
and Legal hair of late Smit. Asha | Karnal which is boundad as under- Marth: Plol of owner; South: MNala; East: Plot of Knshan Kumar;, West Plot of
Ranl w/o Sham Lal H.MNo. 195 |Ashok kumar, b) Plol no. 185, measuring 9 ft * 30 . = 30 5q vards situated at Char Chaman, Kamal within M, C.
New Char Chaman, Sector 18, | limits, Tehsil and Distt, Karnal with all rights appurtenant therelo vide Reqgd. Sale deed no. 638211 daled
Karnal (rural}part)(1), Kamal —|21.03.2003 duly registered with Sub- Registrar Karnal Which is bounded as under:- North : Property of Krishan
132001.2. Sh, Harsh Goyal s/o Kumar; South: Nala; East Proparty of Tharu Ram; West: Properly of Asha Rani, Bhopal Singh

=h. 3ham Lal Goyal Co - Bomower and Legal heir of late 3mit. Asha Rani wio Sham Lal H H.No. 185, New Char Chaman, Sector 18, Karnal
(rurali{part)i 1), Kamal = 132001 . 3. Sh. Kunal Goyal s'o Sh. Sham Lal Goyal Co - Borrower and Legal heir of Iate Smt. Asha Rani wio Sham Lal
H.No. 1895, New Char Chaman, Sector 18, Kamal (rural)ipart}( 1], Ramal = 132007, Other Legal heirs of late smi. Asha Ran wio- sham Lal
H.Mo. 185, New Char Chaman, Sector 18, Kamal {ruraljipart} 1), Kamal = 132001

House measuring 0K-10M ie | Total liabiliies as on Rs Rs Physical
10/301 share aof land|16.12.:2014 690 lakh (.68 Lakh Pozzassion

measuring 153K -1M|Rs 230 05693 plus furtherinterest & other charges (minus recovery, fany)

PUBLIC NOTICE |
it & tor general Infosmation that|
I, Ashok 50 Late Roop Chander
Ria 2ii-E, Shah Pura Jab Vilage
Andrewsgan), Delhi-1510045,
diclang that their daughter Ms,
Payal alizs Preati are nob behdvieg
wll with my Chent, Therefana my
client disinherited, disowned and
severed all refations with  them,
They will have na right in moveable
B Emmoveable properties of my
client. Whosnever deals with them,
shall do so at his [ hee own risk.

PARVEEN KUMAR {Advocate) |
En.Mo, DY 10052015 |
1-1/105, 1.1 Colomy, Wastpur, Deki-52 |

I, Manvir Singh S/0 Nanwa
Singh R/0 532, Sarvodya
Nagar, Vijaynagar-2,
Ghaziabad have changed my
name to Manbir Singh.

0070949844-1

I, Mukul Kumar S/o0 Pramod
Gupta R/o Rly Road
Bhrampuri Colony, Deoband,
Saharanpur have changed my
name to Mukul Gupta.

0070949838-1

I, Sonu Chaudhary S/o Jaiveer
Singh R/0-1, Khasra-410/3,
Bhowapur, Rajnagar Ext.,
Ghaziabad have changed my
name to Karan Chaudhary.

0070949835-1

ASIRVAD MICRO FINANCE LTD

CIN U65923TN2007PLC064550
9th and 10th Floor, No 9, Club House Road, Anna Salai,
Chennai 600 002. Tamil Nadu.
Tel:044-42124493

GOLD AUCTION NOTICE

The borrowers, in specific and the public, in general,

2 Canara Bank ;: Gondar Branch,
Authorised officer :

PUBLIC NOTICE

Public Notice is hereby given that the
Original Sale Deed executed/registered on
14.06.2012 under registration No. 6789
by Mr. Pappu S/o Mr. Indraraj Singh in
favour of Ms. Geeta Devi W/o Mr. Ramu
Kashyap in respect of Vacant Plot
admeasuring area 54 sq. yd. (45.16 sq.
mtr.) falling under Khasra No. 456Min
situated at Arjun Nagar Pilakhuwa Pargana

ah. U K Pandey, [N 74363-18253,

Mail ik ch18253@canarabank.com
1. Sh. Davinder Rana =/o Cmbir| pertaining to Khewat no. 102 khatoni no. 288, Rect no. 309 killa no. 27(1-13), khasra no, 485({13-8), kitlas 2
Singh Borrowar VPO Gondar, | $iluated in village Gondar, Hadbast no. 35, Sub Tehsil Nissing Distt, Karnal bounded as under:- North: House
tehsil Missing, Distt. Karnal, 2. nl’Jauram Snum Sadak, East Hnuse of Subea Singh, Wesl: Gali

T s e s Tmmr s Y

Sh. Bhola Ram urf Mohinder s/o Jabhar Elngh Guarantor VPO Gu:unl::lar tehsil Misging, Distt. Kamal. 3, Sh. Narinder Kumar S/o Ram Dhan
Guarantor Back Side of Grain Market, VPO Missing,; Distt Karmal

 _  ___. — g . . - D Tehsil Dhaulana Distt. H U.P.
3 R L LI Al that part and parcel of the | Total liabillies as on Rs. Rs. Symboalic are hereby notified that public auction of the gold ",\A,,gﬂ:m:':g T:’ssh/:d R/O s been lost, Anyoocy fncing ihe said
Branch, Authorized officer - proparty consisting of Flat no, | 10.06.2021 13,33 lakh 1.33 Lakh Possession ornaments pledged in the below accounts is proposed ’ documents must inform to following

Sh. U K Pandey, (M) 7496818250 i _ b d d he followi b h Ward.No.5,Idgah contact number
A kel Gl (Fiof no. 12/164/173, Ghus|Rs 17,67,08069 plus furher inleres! & olher charges (minus recovery, Tany) to be conducted at the following branches on Colony,Gohana Road,Sonipat, Sunil Kumar Tyagi (Advocate)

22/02/2025 from 10.00 am onwards. The auction is of
the gold ornaments of defaulted customers who have
failed to make payment of their loan amount despite
being notified by registered letters. Unauctioned items
shall be auctioned on any other days without any
further notice. Change in venue or date if any) will be
displayed at the auction centre and on the company
website. The details given below are in the order of
Branch Name, Loan Number.

List of Pledges:-

R-14/178,
Raj Nagar Ghaziahad-201002
Mobile 9891119142

Haryana-131001,have
changed my name to Abdur
Rahim permanently.

0040772898-8

1,Sunil Kumar s/o Mabhipal
Singh R/0 86,Chhilla
Village,Mayur Vihar Phase-
1,Delhi-110091,have changed
my name to Sunil Kumar
Singh,permanently

0040772958-8
ILRenu Sharma w/o Milan

1. Mis Gupta Shoes Indra Colony, Ghati Old City, Near Sarafa Bazar, Karnal within the registration Sub District Kamal and district Karmal

Opposite Jundla Gate Kamal— 132001, 2. Shr Anshul Garg Sio Subhash Chand (Prop. ) Address1: H.no. 164, Ghoos Ghati, Kamal -132001

4 Canara Bank : Kaithal Branch, A Gair Mumkin Plot including | Total labilities as on Rs=. Rs. Symbaolic
Authorised officer :- Shed having area measuring | 12.06.2024 10,33 lakh 1.03 Lakh Possession

130 Square yards = 0 kis 4|Rg12 79,792 91 plus furtherinterest & other charges (minus recovery, if any)

Sh. U K Pandey, [M] B5728-02045,
Mail id: ch2045@canarabank.com
1. Mis Jal Maa Bala Sundrl|Mls Sarsal representing 43/270 share in land measuring 1 Kis, 7 Mis. Comprised in Khasra no, 305(0-3), 490
Shutter Repair Works Bormower (1-00), 581{0-4), kittas 3 vide jJamabandi of Village Geong for the year 2016-2017 with specific possession out of

Ground Floor, Shop no. 14-A, | Khasra no. 581(0-4) and as described in the spol inspection Report of Palwarl Halgua dated 26.08.2021
VPO Geong, Kathwar road, Near| situated at Village Geong, Tehsil and Distt. Kaithal, vide Regd. Trasnfer deed no. 8597/1 dated 24.11.2020
Dr. Naresh, Kaithal Distt Kaithal | @nterad in the office of Sub Registrar Kaithal and vide Regd Tatimanama/Supplemeantary deed no, 68791
- 136027, 2. Sh. Jogi Ram S/o|dated 07-02-2021 entered in the office of Sub Registrar, Kaithal and vide mutation no. 3942 having Cersai |D:
MekiRam Proprietor Village| 200058375554, Bounded as under - North: Sarak share-aam South: Plot of Krishan, East: Plot of Shilla Ram,

PUNJAB, FEROZEPUR, ARNIWALA SHEIKH SUBHAN GL, 3408707500
00013, MANSA, MANSA GL, 329350700001416, MUKTSAR, MALOUT-

Geong, Distt. Kaithal - 136027__| Wast: Sarak Share-aam. _ GL, 329080700001260, PATIALA, DEVIGARH GL, 329810700001166, Sharma,R/0 E-102,Sector-21,
5 Canara Bank : Karnal Hansi All the part and parcael of| Total liabilities as on Rs. Rs. Physical Noida,GautamBuddh Nagar-
AR e L S 0Lise measuring 86 Sg. yds. |08.01.2021 D e e L Possession Persons wishing to participate in the above auction 201301 Uttar Pradesh;have

Sh. U K Pandey, (M) B57Z8-25845,

Mail id: chhBd5Eeanarabanh.com
1, Smt. Ranl Wie Sh. Ramesh | Kamal belonging to Smt. Rani Wio Sh, Ramesh Kumar Resident of Banso Gate, Balmiki Basti Karnal vide sale
{Barrawer) H.no, 178, Matak tﬁeed ro. T340 I::Iatﬁ-:l 23052018

majr, Banso Gale, Karnal - 132001 2. Sh. Ramesh Kumar S/o Sh. Parkash Chand f{,..n:l Hr,-rruwer] H.no.178, Matak 1-.-1,.FI ‘Banso Gale, Kamal -
132001. 3. Sh, Sunny Kumar S/o Sh, Ramesh Kumar (Guarantor) H.no. 178, Matak majr, Banso Gate, Karnal - 132001

changed my minor son’s
name from Kunal Sharma to
Ram Sharma, permanently.

0040772898-10
I,Rabal Singh Bhatia,s/o-

situated in Mangal Colony,|Rs 12.41,982 44 piusfurther interest & other charges {minus recovery, ifany)

shall comply with the following:-

Interested Bidders should submit Rs. 10,000/- as EMD
(refundable to unsuccessful bidders) by way of Cash on
the same day of auction. Bidders should carry valid ID

W Py

5'._'] LROTT

(0 Ny

\

G Canara Bank : Gandar Branch, 1. Shop measuring 120 5q Total liabilities as on Property-1 R Property ;azglpcﬁ)rgsfard' For more details, please contact EIL(;:)VrIgi?lr’\?cl)nzggﬁg:g_\?/?r’%?
Authorised officer : vardsied Marla i.e 1/3 share | 12.09.2023 Rs. 6.08 Lakh| 081 Lakk 1,2 9425 Do N e e b o
LT R CEREYEK o and measuring 0K -12M |Rs. 11.39.824 07 plusi Broneva s Physical Authorised officer . '
ffiil id: eb 18253 @canarabank.com further intorast & othar PELY ¢ . . . . changed my name to Rubal
Shiv Oil Mi pertaining o khewal no. 130, ' |Ris, 6,28 Lakh|  0.63 Lakh Possession Asirvad Micro Finance Ltd. Singh Bhatia permanently.
1_ Mis Shiv Oil Mills ECIIFFD?"FF'.-T khatoni no. 374, khasra no. EhEII'[;IGEI:IT'III"IUSJ'EIEﬂ".'EF[,' |fgr|-!|.-]
Village Gondar, Tehsil Nissing, 0040772898-6

District Karnal . 2. Sh, Dharam | 272(0-12), siluated at village Gondar, Hadbast no, 35, Sub Tehsil Nissing, Distt. Karnal vide transfer deed no.
Pal S/o Sh. Raghubir Singh|1947/1 dated 05.03.2019, Registered with the office of Sub Regisirar, Nissing and jamabandi for the year
Partner & Guarantor Village [2016-17 read with mutation no. 10833 of village Gondar and same is bounded as under. - North: Property of
Gondar, Tehsil Nissing, District | Sh. Ram Singh, South: Rasta, East: Property of Sh. Ved Pal, West: Shop of Sh. Salinder.

Karnal. 3. Sh. Bhim Singh S/o | 2. Hypothecated Machinery
5h. Raghubir Singh Partner & Guarantor Village Gondar, Tehsil Nissing, District Karnal

I,Mohmmed Salim,s/o-Mohd
Yaseen,R/0-743,Idgah-Colony,
Sonipat,Haryana-131001,have
changed my name to Mohd
Saleem, permanently.

0040772898-7

I,LKrishan Kumar/ K K
Sharma,s/o Murari Lal

DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 2)

Ist Floor SC0O 33-34-35 Sector-17 A, Chandigarh
(Additional space allotted on 3rd & 4th Floor also)

Case No.: OA/1479/2024
Summons under sub-section (4) of section 19 of the Act, read with sub-
rule (2A) of rule 5 of the Debt Recovery Tribunal (Procedure) Rules, 1993.

UNION BANK OF INDIA Exh. No.: 25222

Otherterms and conditions:
A) The property is baing soid with all the existing and further encumbrances whather Known or unknown o the bank. The Authornzed officer/Secured
Creditor shali not be responsible inany way for any third party claimsirights/dues. The purchaser should conduct due diligence on all aspects related

to the propery to his satisfaction. The bidder are advised to in their own interest 1o satisfy themsealves with the title and corractness of others details VS Sharma.,R/0 B-381/A1
pertaining to the secured assets including the size/area of the immovable secured asset in guestion and also ascertain any other SHRI MANGE RAM AND ANOTHER Street N,o 18,Bhajan !
duesfliabiliies/encumbrances from the concemed authorities fo their satisfaction before submitting the bid, The purchaser shall not be entitled to To, TS

Pura,Delhi-110053,have
changed my name to Krishan
Kumar Sharma permanently.

0040772898-9

LEMIE MARIAM STANLEY,W/0
Stanley Thomas,R/0,Plot.No-
101, A/G-1,Shalimar-Garden
Extn-1
Sahibabad,Ghaziabad,U.P-
201005,declare that before
marriage | was known as
EMIE MARIAM DAMIEN, | am
known as EMIE MARIAM
STANLEY,for all the future
purposes.

make any claim against the authonzed officer/Secured Craditors in this regard at a later data.

B) Auction / bidding shall be only through "Online Electronic Bidding” through the website https://baanknet.com/ Bidders are advised (o go through
the website for delailed lerms bafore taking part in the e-auction sale proceedings.

C) The property can be inspected, with Prior Appointment with Authorized Officer on the dates meniioned in Sale Motice.

D) The property will be seid for the price which is more than the Resarva Price and the participating bidders may improve theiraffer further during auction process

E) EMD amount of 10% of the Reserve Price is to be deposited inE-Wallet of Mis PSB Alliance Private Limited (BAAMKNET) portal directly or by
generating the Challan therein to deposit the EMD through RTGS/NEFT in the account details as mentioned in the said challan.

F) After payment of the EMD amount, the intending bidders should submit a copy of the following documeants/details on or before (25.02.2025 For Sr
Mo 01 To05)and (09.03.2025 For SrNo 06) upto 5.00 p.m. to Canara Bank Branch by hand or by email.

i) Demand Draft/Pay order towards EMD amount. If paid through RTGS/NEFT, acknowledgement receipt thereof with UTR No

[1) Photocopies of PAN Card, |D Proof and Address proof. However, successful bidder would have to produce these documents in original to the Bank
atthe time of making payment of balance amount of 25% of bid amount

iil) Bidders Name, Contact No., Address, E-Mail Id.

iv. Bidder's A/c. details for oniine refund of EMD,

G) The intending bidders should register their names al portal https:/ibaanknet.com/ and get their User |D and password free of cosl. Prospective
bidder may avail onling training on E- auction from the service provider baanknet, (Contact Mo, 8291220220/9892219848/8160205051,
support.baanknet@psballiance.comy).

H) EMD deposited by the unsuccessful bidder shall be refunded to them. Tha EMD shall not carry any interast,

) Auction would commence at Reserve Price. as mentioned above. Bidders shall improve their offers in multiphies of Rs.10,000/- The bidder who
submits the highast bid (above the Reserve price) on closure of 'Onlina” auction shall be declared as successful bidder, Sale shall be confirmad in
favour of the successful bidder, subject to confirmation of the same by the secured creditor,

J) The successful bidder shall deposit 25% of the sale price (inclusive of EMD already paid), immedialely on decianing himhear as the successiul bidder and
tha balancewithin 15 days from the date of confirmaltion of sale by the securad craditor, If the successful bidder fails o pay the sale price, the deposit mada
By him shall be fodeited by the Authorzed Officer without any nofice and property shall fortbwith be put up for sale again. For sale proceeds of Rs.50.00
Lakhs (Rupees Fifty Lakhs) and above, the successful bidder will have to deduct TDS al the rate 1% on the Sale proceeds and submit the original receipt of
TOS certificate to the Bank.

{1} Shri Mange Ram And Another DWISIO- Shi Munshi Ram Rlo House
Mo 7 Village Jundia Kamal Haryana.,
[2) Shri Ranjeet Singh Rio House No 7 Village Jundla Tehsil And District
Karnal Karnal Haryana- 132001,

SUMMONS
WHEREAS, OAM4T972024 was listed before Hon'ble Presiding Oficery
Registrar on 29/01/2025.
WHEREAS this Hon'bla Tribunal is pleased (o issue summons/notice on
the said Application under section 19{4) of the Act. (DA] filed against you
for recovery of debts of Rs.3948045,50/- (application along with copies of
documents elc. annexead),
In accordance with sub-section (4} of section 19 of the Act, vou, the
defendants are directed as under:-
(1) To show cause within thirty days of the sarvice of summaons as to why
refief prayed for should not be granted.
(ll} To disclose particulars of properiies or assets other than properiies
and assels spacified by the applicant under serial number 34 of the
arfiginal application.
() You are restrained from dealing with or disposing of secured assets or
such other assets and properties disclosed under senal number 34 of the
ariginal application, pending hearing and disposal of tha application for
attachment of properiies.
(IV) ¥ou shall not transfer by way of sale, lease orotherwise, excaptin the

FOR DALY BUSINEDS

#
2

0040772941-10

I,Dipti Pradeep Guwalani,D/o
Pradeep Mohandas Guwalani,
R/0 H.No.28,2nd-Floor, J-
Extension, Laxmi-Nagar,Delhi-
110092,have changed my
name to Dipti Guwalani, per-
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K) All charges for conveyance, stamp duty / ST, registration, NOC charges etc.. as spplicable shall be borne by the successful bidder only. -_;}rdunary course af his DiIJSEI"lEIEF:“ any of the assels over which security manently.
I) The successful Bidderis liable to pay all society dues, municipal taxes { panchayat taxes / electricity/ water charges f other charges, duties and taxes interest is created and/or other assels ?“{d properties specified or 0040772958-10
whatsoever, including outstanding, if any, in respect of and/or affecting the subject property disclosed under seri al number 34 of the original application without the
M} Authorized Officer resarves the right to postpone ! cancel or vary the tarms and conditions of the e-auction without assigning any reason theraof, priar approval of the Tribunal.,
M) In case there are bidders who do not have access 1o the internet but interested in parlicipating the e-auchion, they can approach Canara Bank (V) You shall be liable to account for the sale proceeds realised by sale of
REI:__'”l'.“?r'lF.Il Cfice Karnal Mamasle Chowk, MNear Hotel Devenlure, Sector-16, Kamal, PHOME NOQ, 01842205019, BST2801719, Email secured assels or other assets and properties in the ordinary course of
recrokar@canarabank.com as afacilitating centra. business and deposit such sale proceads in the account maintained with the
SPECIAL INSTRUCTION/CAUTION bank or inancial institutions holding security interest overzuch assets.
Bidding in the last minutes/seconds should be avoided by the bidders in their own interest. Neither Canara Bank nor the Service Provider will You are also directed to file wntten statement with a copy thereof
be responsible for any lapsesfailure (Internet failure, Power failure, etc.) on the part of the bidder or vendor in such cases. In order to ward off furnishied 1o the applicant and o appear before Ragistrar on 15/04/2025
such contingent situation, bidders are requested to make all the necessary arrangements/allematives such as back —up, power supply and at 10:30 A.M. failing which the application shall be heard and decided in
whatever else required so that they are able to circurmvent such situation and are able to participate in the auction successfully. your absence.
Given under my hand and the seal of this Tribunal on this date:
STATUTORY 15/30 DAYS SALE NOTICE UNDER THE SARFAESI ACT, 2002 30/01/2025.
; : Signature of the Officer Authorised to issue summons
Date ;- 07.02.2025 Place :- Karnal Authorised Officer, Canara Bank
®® © ®® © financialexp.epapiify, @@ @ New Delhi
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